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“Tles2bifafBlmisrts ) _ i
U, LOLID (Fuila,61/3/8uTT(.) In exercisa of the
povers cenferved LY sub-sectiond 1) of scetien 1214 of the
Iincome~bpy Mut, 106943 of 18561) and in nartill ooGifie . ion
of tha mstiflcations lsgued carliuvr, thae Contral Doard
of dircl Toxes hereby d4irociy thab the fhunlacioner of
Inonewtd, (Mpp.als) of the dwarges aspecifled in coluan
rno.{1) off tho schedule belou, i perforg their functions
in rospeck cf such permwns asgrssed o Incontetog or Lur-tag
or intorait tag in the Inconc-ta_ liords, Circles, Uisbricts
and Junges spocified in the corpdoonding sntries in
zolurn 2 Shercof as ars agrkived by any of thoe ordars
nentioned dn clousas (o} o () of subezection(2) of . action
246 of tha Inmge-bir Act, 1951 4 gub-section(1) of section
11 of conppaies(Profits) up~-tax neb, 1564 (7 of 1968) '
and in mg-i-sccticn(.‘!) of metinn 5 of the Interest tax “cot,
1978C5 of{197h) ond algo In ressact of cuch porsons or
clagaa~ of mor~ong & the Dogrd hog dirsated or nay dixcet
in fubture & aceordonce uith e pravi.ions of clawsa( 1)
of sube.soetion(2) of & .ction 246 of the Incomp~tag Act, 1961,

SCHELOUL G

Chargaseith hosd ingonce sz lards/uircl s/
Junriire, _ Watrdcls ionae
| ; I 1 . _ Z .
1. Comminsidn of Inconce 1,140, oonund 'z Sange-Il, &
tuz, ( Appdel eI, ilow D uol u{formcr.ly uosisnabad
lcw 22lnE. ' D3 AL, Jang e=leD, Now D 1hi) -
i- _ and x11 werds/Circles/Districts
| . within the juris.iction of that
| Rongoe
‘ 2.IAC{.A:;$tt)-Fan§§-‘:G:II, U Sodhl
i end 211 ards/Circlos/ Astricts
‘ v ith in the jurisdiction of that
Hengae | :

3.14C( Asstt. ), Ranges XL ZPja Deini and
- all wards/circles/districts i thin
the jurisdiction of that Range.

2/00'



"\ Hey Dahi.

|.
6, Comnissioner of

Incong~tex
(Appeal) VI, .

ey Dainid,

7. Comolgsioner o&f

t

L
S
|I
'

|.:
]I.
3
|
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A Appoal) -V
ey Dolhi,
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JRPLSARACLWILT 03 What Rangw.

Ing, Cowu: m:!.us Qang-1, e hmi
(E‘omm‘ly destignabed as I8¢, Tange-
How Taihl) ond 811 ”ards/
Meérlctg/mmms #itRin the -

Juriadiction of t.hat Range,

1A Asstt), Range-I, fow Duibi

( foruerly dos:l.gnatud a3 JAC-R-=IaZ,
Vaw .oihi) end all ™ Iards/Circlas/
Oistricts within the jurisdietion
of that ng@.

IACL Asott), Aange-II, Hew oihl

{ foruerly dosignqtcd az IAC-T=Iy.7,
flew 201hi) @é il Jards/Cimlc,s/
Dlgbricts wvithin the jurisdiction
of that zange,

TAC, Henga«IIl«a, Hew Delhi ond all -
viards/CGircl og/Districts within the
Jurisdiction of that Eenfie,

1A, wange-111-B, Hoy Dind and 4l
lards/Digtricts/Cireles within tho
,}wi..,diotion of tbat Aomge,

1A8, Benge~{1X-C, ey Dolhi ong w.l

,dards/olrc,..es/Diswwts within the.

jurisdictdon of thaobt Range,

IAC( Azabt ), Range-IX, Hew Dolnd

{ formerly dnsignatf-r‘* as IAC-R-IIX-L,
Uow Dalhd) and oll Verds/Cdrclos/
Metricts within the jurisdiction
of thot Honga.

TG Assts I "tanga-z{, law Doihi

( foraerly designatod a3 LAC-Lango-
ALT-7, Haw Dzlhi) and gl uvards
Cirules/Jistricts within tho
3w1gdictim of thiat Rongo.

TAC, longu-V-4A, Uoy Jelnd and all
t-.faz"&s/c:i.rclov/msbricts within the
Jurdgdiction of thob dango, _

I14C, Langa-Vv-B, How Solhi gnd all

Uards/i:irclos,'m.stricts vithin the .
Jmadicbmn of‘ that Raigo.

p.v.l'.'



<endd e lbdis AW QA WKW G WAL LA Saf
Digtricts ydthin the jurisdiction
of that Jarges,

b, IAG{Asstt.), Rsnge-XII, oy 20hl -
(for ;erly degsignated ag I/C-nnoe-
Vo', Doy Delhi) and all Uards/Circloes/
Jistricts within thes jurdisdiction of

] - that Imgo.
‘3. Comcissionod of 1, IAC(C)-Renga-I, Haw Dothi ond all
Inm ca~tax,! Hards/Civeles/Jiatricts within tho
(rppo) Tiiz, jurisdiction of that fange,

How Dalni, ' .
'F 2, IAC(C) - Tapgo-11, Hau Jeini ond atl
o siardg/Civclos/Discricts wichin tho
' jurisdletion of that Rango. |

3. L.0(C)-tngo-IV, Nay Julhi cod a1l
tards/Cireieg/digtricts uvithin o
Jurdsdiction of thob lmge.

- L, TAC(C)-Amnze-VIX, Naw Dolhi and Al
: - [iordg/Clrelos/Metriets within tho
Jurisdiction of that Jenge,

e aE -

f

o o ——

9. commissioner bf 1, IAC(C)-Range-III, Moy Dallil end all -

Inouc~taz, | Jards/Circlog/Digtricts within tha
HG‘.‘? 3’-“11'11.

2. IAK Q)-Nng-V, llgy Dalhd end ol
‘ Uards/Circles/dstricts within tho
jurisdiction of that Roange,

: 3. TAC(C)~3ange~V1, Hey Dalhi nnd atl
| dards/Clrelos/Dlstricts within the
Jurd sdictinn of thot mgo. -

L, IAG-Range~VI-A, llew Daihi ond 21l
Hards/Circles/ Aatricts within tha
Juedigdiction of that lange,

5. IAG-Range-VI-B, Hoy Dedhi and all
L. Ydards/Circlos/Hgtricts within tho
i jurisdiction of that lange.

6. I3C-ilsnge-VI-C, oy Jobhi ond ail
wards/Circles/Jlgtricts uvithin tho
Jurdisdictisn of thob onga,

7. IACAasstt, ), honge-WIT, ligy <odnd

rnd dil .ards/Cirelag/Districts yithin
tha jurisdiction of that llange.

- 1-015'

(&ppoal)-XX, | = jurdsdiction of that Rmge.
'.k

e — —er
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12,

New Delhi;

T

!

Commissioné;r of
Income-tax,
{ &ppeal), )d
New Dalhi. 1

e = YT

Commigsioneriof
Incom--tag, -.
( Appeal ) -X1X

New Delhi, l

ang all wWarag/vircLes/ UL stIact s
within the jurisdictien ef that

. T:tange

2,

.3.

Ta

LAL:(Asqtt )—pange-IV New Delhi
( formerly designated as IAC-R.II-F,
Mew Delhi) and all Wards/Circles/

Districts within the ;jurlsdlct:wn of

th_at. L’?.arlge.

IAC, Cey~-Range-IV, Hew Delni and il
War dS/D.I.StBiCtS Cn.rcles oxcept Cey
Circle-XVIII, New Delhi within the
jurisdiction ‘o f that Range,

TAC( Asstt, ) -Range-XV, Nay Deilhi and

all WdI’dS/CiI‘CleS/DlStI'lCtS within
the jurisdiction of that Range,

IAC('Ass'tt }-Range-V, New Delhi{for-

merly. designated as IAC—-Range 11-G,

Heyw Delhi) and all Wards/Circles/

" Digtrictsg within the jurisdiction

of that Range,

. IA(‘( Asstt, )-Range-VI, Ney Delhi

(formerly designated as IAC-R-II-H,
Hew Delhi) and all Wards/Circles/
Districts within the jurisdiction

~of that Range,

7.
1.

2e

Tac{acquisition) -Range~-I, New Delhi,
IAC{ fcquisition) -Range-XI, Ney Delhi,
TAC{ dcquisition)-Range~III, Vey Delhi,

IAC-Range-V G, New Delhi and all
wards/Circles/Dlstrlcts within the
jurigdiction of that Range,

1,.T.0., Company Circle-IX, ilew Delhi,

TAC(Renge-I1I-D, New Delbi and all
Wards/Districts /Circles within the
jurisdiction of that Range,

IAC( Asstt, )~Range~VII, New Delhi

(formerly designated as IAC-R-IV-I,
Wew Delhi) and all Wards/Circles/
Districts within the jurisdiction

.0f that Range,

N



3, Sowlsrionor of

Incoizetan, (Armcal)

n;II, hc’\? y‘lhi

L, Sonnicslon
T 1=tax
( “")')IL a)-1.,
Lt'b 3 1}11

“r of

. - \:gq’ v““‘.&}u[ 1oy ud W W Q) Voo Vit uhd 9 whA\S
Judicdietion o2 th -t -age oxclu-
dirg <oipmny Circlo=1,

1. opllate Jonteollor of  abtrta
Jm. hovdng onaindive juricliction
avi r Wic asnistont Contiellor of
Jabate uty dthin £ jucledictinn
ns Jcutiollare of cghobl Mty
23b 4, 0lhi(0), wltak, atlnl-~,
Joanur ~ad Jodonuwe,

2. 1..2-1V¢l., il 21hi ~ad Q11
ds/ulrclof/ui.::ur.h-tu vd-thin
thu qJurt cdiction of th-t =m0,

X IC( estd), ange~XVIET, Loy Jolid
1L sezdo/diveles/: ’:{stz'icts
Jitndn cno Juwrislictlon of that

.~ 28Q

!+'o i xv, t..’.u’vc,{ .W.II[; S, I._.{ e 1111 ond
vitl s m " uz‘i.,uic.tion ot‘ th;t

il

5. I..-a.-.;\. J), _—-l! GQ"".;?I \.'I U..\lhi
nd 1 l ardg/isimel o /.:t"trlcu 3
it“m o Jurisidicvion of th t

: L...-k.;vc

1. I.A\:, Jl”O-LU‘L L:-..'J -‘.l.-jl LIld ﬂll
-.Jun u"/ 19“:’1“ J/-l-i:(.'l b ! Ji'&-in t&n
Jurisdiction o tapb ange,

2. ~A3, vontr-ctor ‘angaa, .sv: ~olhd
(Por rly desdgnnbad o L i-longc.
£X-7y Lo *1hi) and ml vardn/
Hrelog/ Latricts uithin tho
J =i-xldevion of Wi~t longo,

3. 103, wagn-I(1y, Loy :1ui(for-
Lorly Gozign-oted ns TAC-dw 1nzo-IVa
4 omr i) md ALl Im"dﬂ/
Cu.z'c;cs/u‘i..tricte within tho
jurisdiction uf that lungs,

LF. I{\b, wst.--_ti\u-.ﬁf 1&(..\} I lhi uxd

At /nvcios;/}lst.t icts ydthin
tio jurisdiction ol diat .'-ngo,

o ’L ‘SJU-I L.J.&.lg- lm, [ «;J ,11
‘*d./u:LL clug/Jgthiet vituin
tlj- q.L.‘ “d.n.ct oy 43 Gf " Lo _n'L;\.‘.

veea3



Digtriets vithin the jurisdiction
"of that ange,

Y, IAC-Rnze-Vied, itlay Ocoihi( formorly
Aosignated ag LAC-r=IX-B, How Jvlhi)
end 21l vards/Circles/Jiastricts
within the jurisdiction of tixat
honge,

5, 1.T.0., Comaany Circle-XWITI, Uew
 Dailrd, :

‘ Whoreas Intonc-tax iard, Circlo, Dligbtrict or Limge or
- part thercof, signda transfeorred by thls Uotification fron one
chargo to oothaer charye, =zmperls ardlsing o:b of agsogsaonts
nade in that Inalie-tax lard, Cirels, District or llonge or
part thercofl and mrending Jnnedigtoly ha¥ore the date of thig -
C{lotification bafary the Ceonidgaioner of Ingome-tax( Ansasls) of
the charzo from whon the Incone-tax Uard, Clrele, 2istrict or
Rango or part thapcof iz tronsferrod, ave to dealt with by

the Commiszisner of incone-tax( inpoala) of the chorgo to won
tho sgid YWard, Circele, Dlstrict or Rengo or part thorcnd in
transfaorred, d : :

. b
Tpis Hotiffteation sholl beke effoet from

"
]

. { RALYAT CHAMD )
Under EBocrotary
: o Central Boared of Jircet Taxes

The lanager, |
Govt, of India Proso, .
Hoyaourd, Doy Polhi.

f _

wpy ta 3 "
1. Tho Chiof Joumnissionor of Incone-taz, Hew Dalhi,
2. Thy Registrar, Incoucebax Anpellake Yribunasl, Rombay,

ASI(20 & RP3), Sullctin Sactlon, How 2oihi,
24,V1/5,D, Sections, S
ITCC dJootlon (3 coples). '
Tho Joint Socratary & Logol Advigar, L
Shashtri Bhavar, How Dolhi,

[ 4

OWA
. @&

1 isbry of LCIU,

L
«

{ LoeLYAD GaAl
Undoy Searctary
Jentrsl 2hard of ddrect Wrxce



